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CENTRIAL ~INISTAA.TlVE TRIBl.Jt.U\L

ALlAHA.UD BENQi

Original Application No'." 60 of 1992

A,..N. Singh and others

Versus

Union of India and others ResJ)oodents

COaP\M,~

Hon'. Mr'. Justice U;,C,. Srivastava, V.C

HOllY. Mr. V.•K,. Seth, Member(A )

(ByHQ'l~;Mr:. Justice U,.C. Srivastava, V.C. )

As the plea«ings are complete, the

case is being hear. ana disposed of finally after

hearing the counsel f or the parties. The applicant

after passing the ciepartmental selection was appoi-

nte. as Clerk GreG'llon 8'.12t.76 ana subsequently he

was pranoted as Clerk Grl.I on 30.lt.85'. There being

no future prospects of promotion in the Clerical

ca re(Ministerial cadre), the C.P.O Eastern Rail~~y

Calcutta circulateci a letter .atad 21.7('.89 to fom

a panel f or filling up the vacancies of Ticket

collectors inviting »M8Ag ministerial staff in

lowest two gr.des i .e·~950-1500 anti 12QO...2,()I.O(RP).

The applicant \\ho was fully qualifiefi and was place.

in the scale of Rs.120Q..2C8G also applied for the

same". As require. in the sai Circular, the

applicant also appe~.ecl in the written test an«

viva-voce test ana he ~s qualified but his name
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WiiS not incluae in the p.nel '. The inclusioo of his
i\

n.me in the panel of ~ successful cin~ie.tes ~
he will now be pronote. as Ticket collector and if
pranotee then after ptxfJ~;;;gQepartmental appeal

~ J=.~\ ~l.- h"v3".
against non explanation the applicant landed before

"'l

this Tribunal making canpliint against the selections.

The grievance of the applicant is that his
seniority hiS been ignored and he has not been
empanellea that is why he has prayed that the res~onaent!
be directed to empanel the .pplicant ••• in the panel
d.tee 7jCl12~.'89f or the post of Ticket co Llect cr,

3. From the counter .ffid.vit filed by the
responaents, it appears that every qualified c~ndie.t~
is not to be empanelled and the panel is to be prepared
in accordance with the merit~. The applicant's merit was
much lower to the persons inclu~ed in the panel and th.t
is vkly his name WiS not included ancimerelyboClil'tls,ClrJ'\~

qualified in the written ex.mination it WiS not a
ground for inclucling his name in the p4anel'. The p.nel
has been formed keeping in view the guide lines given
in the sai~ circular. It would be clear that the
vacancies to be filleci by the Rail~y Recruitment BoarEr.

"After written test the list of successful candidates
WiS prepared v.hich is entirely in accord.nce with the
provisions of Rules'. Thus the seniority list submitted
by the applicant has got no v.li~ity in the matter and
the applicant's merit WiS much below, -S slSh the



question of length of service does not arise in the

.case of the applicant.

4. Accoraingly, this .pplic.tion is cinissed

with no order .5 to costs~

\-V, ~ 4
Member(A) Vice Chairman

Qate.; 8,4',1993
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